1 Suspension of

RAJYA SABHA
Wednesday, the 29th July, 1987|7th  Sra.
vana, 1909 (Saka)

The House mei at eleven of the clock,
The Deputy Chairman in tne Chair:

Re. CERTAIN REMARKS MADE BY

~  CHAIR ON 28TH JULY, 1987

SHRI M S, GURUPADASWAMY
(Karnataka): May I... . (Interruptions).

THE DEPUTY CHAIRMAN: Yes.

SOME HON, MEMBERS: It is the
Questions Hour. .. . (Interruptions).

SHR1 M. S .GURUPADASWAMY:
I have sough; Permission.

fHE DEPUTY CHAIRMAN. We had

Leader of tne House

a meeting with the :
.. (Interruptions).

and, therefore, he has. .

SHR} M. S. GURUPADASWAMY:
I hav}; the permission of the Chair,

Madam Deputy Chairman, - certain

things happened yesterday -in tne House.
We (ried to raise some issues, as a res.ult
of which there was commotion, confusion
and free-for-all. That led tO certaip deve-
lopmeiis, I fzel rather difficult to express.
~ " 'Wha; happened yesterday *was not normal,
I want, the Opposition want, good atmos-’
phere to prevail in the House. We ip the
Opposition would liké to protect the’ dig-
nity of the Chair and there should not be
any ill-will between the Chair and the _
Members of this House, Saying this, I
woulg like to express that you' yesterday
afterngon made some remarks about the
behavicyr of the Opposition Members.
We gare all concerned, as I said, with
goodwill, understanding, that kind of
atmosphere, to prevail in ' the House.
Keeping that uppermost in my mind, I
say that we never meant disrespect to the
Chair: we do not want any disrespect to
the Chair. And 1 expect you, Madam,
as the Deputy Chairman, as the presiding,
officer, to treat every- sectiog of the House
uniformly, alike. 1 do not want to elabo-
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rate on this. When I have gajd that we
do no; mean disrespect to you, angd parti-
cularly we regard you with respect, 1 have
to point oOut that you by your remarks/
yesterday wounded the feelings of many
of the Opposition Members of the House,
all the Opposition Members of the House,
1 do not wang this to go on. It should
end. - Therefore, I suggest, Madam, that
you remove the expressiong which hurt
the feelings of the members of the Oppo-

sition. T will leave the langunage 1o you.
1 do no; impose my language on the
Chair. With , view to re-establish har

mony and goodwill among ourselveg in
the House, you please remove those ex-
pressions ang remarks which have really
hurt us, We?® and the Members of the
Treasury Bencheg have ' gop ¢ function
together. The conventiong are .important.
The Chair is very important jn this regard
Therefore, may I sugges; that you remove
those expressiong whiop have hurt the
feelings of the Members of the Opposi-
I'IOI\. 1 hope ang ¢rust thay you will do
it,

SHRI P. N, SUKUL (Utta, Pradesh):
Qn a point of order. Madam. Mr, Guru-
padaswgmy just said that with a. View to *
re-establish harmony you should witfhdra(y
th'e remarks. What is this? Did she dis-
rupt the harmony? You disrupteg the
hafmony of the House.- She said ] that
with deep anguish. (Interruptions) You
disrupted the harmony. (Interruptions).

SUSPENSION OF MEMBER

THE DEPUTY CHAIRMAN: What-
ever the Members have said will not go
on record. This js the unruly behaviour
e members. What is this he " is
showing? You canngt show ‘it like that
in the House.  Pleass 4it . down, Y am

. dealing with that. |
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Mr, Radhakrishna you will withdray from

the House. (Interjuptions) Mr. Puttapaga
Radhakrishny wifl withdraw from the
House. The Chair has given this order.

You will have to withdraw
House, (Interruptions)

from the



3 Written Answers

Mr, Radhakrishha, withdraw froy the
House.
krishna, your behaviour is grossly dis?
orderly and 1 direct you to withdraw from
the House immediately. (Interruptions)

SHRI K. MOHANAN (Kerala); He

will not withdraw. (Interruptions).

SHRI B. SATYANARAYAN REDDY
{Andhra Pradesh). Madam Deputy Chair-
man, I wan; to make one submission.
(Interruptions).

THE DEPUTY CHAIRMAN: Mr,

Radnakrishna, yoy do not withdraw, I
name you. You will be suspended.
(Interruptions) Please sit down everybody,
Mr. Jacob will move a Motion. It has
to be according to the rules ang Mr. Jacob
wil] move the Motiop,

-
THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB):

Madam, 1 move: The hon. Member, Mr,
Puttapag, Radhakrishng has violated the
rules of this House by exhibiting dero®-
tory remarks written on a piece of Paper
whicty is contemp Of this House, and the
House unanimously resolves tha; he may
be suspended for a week from the House.

THE DEPUTY CHAIRMAN: The

question is... (Interruptions).
SHRI PARVATHANENI UPENDRA

(Anmdhra Pradesh). May I make a sub-
" mission? (Intertuptions)

THE DEPUTY CHAIRMAN: The
question jg-

~“That Shri Puttapaga Radhakrishna
be suspended from the service of the
House for a period of one week.”

The motion was adopted,

THE DEPUTY CHAIRMAN: Shri P.

Radhakrishna j; snspended for one week
from the House,
* The House is adjourned for one
. hour_.

(Interruptions), Mr, P. Radha-
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The House then adjourned at
thirteen minuteg past eleven of.
the clock till fifteen minutes past

twelve of the clock. .
The House reassembled 5t twenty-six
minutes past twelve of the clock, The

Vice-Chairman (Shri H. Hanumanthappa),
in the Chair, .

THE VICE: CHAIRMAN (SHRI H.
HANUMANTHAPPA):  Hon, -Members,
certain consultationg are being held with
tne leaders of both the sides 1o see that
the Business of the House s tramsacted
smoothly. It will yake some time, There-
fore, the House i adjourned till 3 p.m.

The House then -adjourned- at
twenty seven minutes past twelve
of the clock,

The House reassembled at three.of the
clock, The Deputy Chairman in the Chair. -

THE DEPUTY CHAIRMAN : I may
inform that - the Leader of the House and
the leaders of political groups in opposi-
tion are having discussions to ensure co-

" operation o¢ all parties for smooth conducg

of the business in the House. I there-
fore, adjourn the House tilf 11.00 am.
tomorrow,

WRITTEN ANSWERS TO QUESTIONS

‘Merger of Air Indig ang Indiap Airlines

*41. .SHRI VISHWA BANDHU GUP-
TA: Will the Minister of CIVIL AVIA-
TION be ‘pleased to state; »
. v

(a) wnat is the status of merger plans

‘of Air India and Ind?an Airlines;

(b) whether Governmen; propose
effect the mérger in a phased manner;

.

() what jg the ﬁnancnal saving expected
by the merger; and

(d) in what manner the merger js likely
.to effect the employees in vanous cate-
gories?



